200 Re. Shyi Morarji

Desal’s Fast
iyBabus In the Schools. It is how-
wer, understcod from the Govern-
ment of Assam that the status quo has
seen maintained during 1874-73 The
Central Government is in touch with
the state authorities with a wview to
Anding an amicable solution to the
problem

Riots in the Capital

5676. SHRI NOORUL HUDA Will

the Minister of HOME AFFAIRS be
pleased to state

* () the total number of incidentg of
Mmots in the Capital during the last
three years, and
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(b) the total mummber of meidents of
mnjury and deaths, ransacking and
looting of shops and houses due to
rioting during the last three years,
year-wise?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) (a) and (b)
1201 ncudents of moi ng occurred in
Delhy duting the last three years As
a resuil 38 persons died and 1650
person- recened injuries 2 houses
and 10 shops were ransachea Year-
wise break up of the :ncidents,
deaths, 1injuries, houses and shops
ransacked are given below —

Year No of No of No. of Houses Shops
nes lents L £50N5 persons ransacke } ransacked
ot rioting che i injured

1972 453 531 3

1973 461 718 1 I

1274 287 23 40 I 6

12 hrs.

RE. SHRI MORARJI DESAIS' FAST

it aq fend (wwr)  wsaw
agie, St Ao W K R ®
wW¥ AN o g fear a,
- %7 Wy g ?

SHRI JYOTIRMOY BOSU (Dia-
‘mond Harbour): I gave notice of an
| adjoarnment motion on Mr. Morarn
Desad's fast. It is a very serious
matter,

SHRI P. K. DEO (Kalahandi): I
gade notice of a motion on Mr
Morasji Desal's fast....

SHRI JYOTIRMOY BOSU He has

SHR! P K. DEO Why 15 the Gov-
ernment arrogating to itsel! the
powers of the Elechon Commission?
There should be a discussior There
should be a discussion on Mr Morarj:
Desars fast There are thousands of

people who have gone on fasl
throughout the country (Interrup-
tion)

MR SPEAKER All of _.. may

please sit down When all of you are
speaking I am not able to hear any
body Order please

PROF MADHU DANDVATE
(Rajapur): We have given different
types of notices, Sir. We only request
you to kindly tell us in which parti-

cular form you will permit us to raise
the issue.

ot wrw fagr®t aneddy : (wnfaut
wsE o, seEr wgw o R,
aracel wik & wewe qrae fene @
W, WA W q@rd whr
¢ e mirem T sETT e W

ReqW wirey . wg A & A e
L3
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SHRI JYOTIRMOY BOSU: Mr.
Morarjli Desali has already lost two
pounds. We cannot be gllent specta-
tors. Government is resorting to all
sortg of pretexis and they have mo-
bilised their entire propaganda cam-
paign, their television and radio
networlk,

SHRI P. K. DEO: Government is
absolutely ecallous,

SHRI P. M. MEHTA (Bhavnagar):
Mr. Morarji Desai has gone on fast
only to safeguard democratic values
of our country. This ig a matter of
serious concern lo the entire House.
{Interruptioms).

MR. SPEAKER: Please sit down.

mmmmgmam
g‘tmﬁta wr "y ¥y

wfrdew Ay W R
It is not failure of the Government
it somebody goes on fast. Ilow can
it be a fallure of the Government if
somebody goes on fast? Will all of
you kindly sit down” N

SHRI P, K. CEO: We want to know
how does the Government propnse to
deal with this issue?

SHR! PILOO MODY (Godhra): Are
you deliverately twisting the issue?
(Interruptions)

MR. SPEAKER: Mr. Mody, kindly
sit down. Please resume your seat.
Nothing will go on record go long as I
am standing. Please sit down.

So far ag fast is concerned, as I
said, it is not the failure of the Gov-
ernment, As for the other matter,
about Gujarat elections, you had a
number of opportunities and you had
discusged that, if not once. And it
hag been continuing for quite some
time, Kimily listen to me. Tou had
been discussing it. It is not some-
thing which has abruptly arisen. It

§
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wag discussed on the last two or
it

Ryuullkeinsumetormhutmm‘
the form of an adjournment, This
has not suddenly arisen; this jg a con-'
tinuing mafter, You can refer to it is
some form and not in the form of an
adjournment motion.

SHRI P. G. MAVALANKAR (Ahme-
dabad): What as happened to our
calling attention notices?

sfrag e : wmw wwm,
WY qgd AT gETE R W1 W W
& I & sy wnwdor w7 Wifew wen
@ifwg 8% @ ORI ST T WA
oI, IH W gW @ dEE, Iud
I AT FROET e & qre § i
g

OWW AW ¢ AN w H-OE
ST S R wETT ) T AT R
fam & g fa w1 wem fraa g

it wew fagrdt st gwoert
amy ¥ or Ifmdr soE wm
EW&—-W“@%W—QW
AT WU WT gAY TR
w7 womT o Tt & g v feew
¥ ag won ?

oy Wi : e ag § fe g
RTHET Sl 0% (R FrEIq A urawar & 1.
forer 7wd O wrw 957 @Y, a@ WA
or ¥ At §, %W 9T G-l T gl
Wt e g, e ¥ wR |
oY g wmET AT W, oW & g
off ot &1, ww wrt o w9 9
gt § @ e rfemomd
avwr &1 ¥few qreniie Wwe
W Ie v urawm

oft wrw fagrdt wrodedt o W
@ 9wt w7 At ifag

wuw W ¢ Wl wwi e
yag e @ wnft § ot qw ¥ fag
wf v frenil | & gy hfe
® s g prtam g, w ¥
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R of aff 1 I ot aw
LW T G §, W qEW ¥ AT g
B owar § o & 9w ax FarcETawa
g ¥fT o ¥ o WA, B S
AT GO §, I & qiay @ W
wx ol & ot Wl & o e
XrAT E A O qR P carperae
s Al swamr# 7 ey
& wre wgy § o dow angT ady amgd——
o xw & frg wré e S

ot e wgwy waw (o )
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SHRI PILOO MODY: Mr. Speaker,
Sir, adjournment motion has been
given. Call attention motion has been
given. Motion under Rule 184 has
been given. Notice under Rule = 877
has been given. I do not know how
many other requestg are there, that
do not fall within the Rules, for being
able to discuss thig particular matter.
By turning down one, you seem to
give no consideration to the other
forms in which it is sought to be dis-
cussed. Are you suggesting that this
subject is not worth discussing at all
and that this Parliament ghould take
no cognisance of this fact?

MR. SPEAKER: Who suggested it?

SHRI PILOO MODY: Every con-
ceivable form of notice has been given
to you.

MR. SPEAKER: In regard to ad-
journment motion, I gave the reasons
for that. You should work out a way.
Yesterday, you had nine hours.  To-
day, let us do some other business. 1
am not against reasonable golution
that could be found within the pro-
cedure. I do not debar expression of
your opinion in this House. After all,
I am also bound by certain things.
Anything done today may be quoted
tomorrow. You will never spare me.
even if there is a liftle bit slide thiz
side sometimes, I assure you that thia
is not the intention at afl. You ecan
rise it under Rule 377.. I have »no
objection. .

SHRI PILOO MODY: Then, I take
it that you will work it out with us as
to how it should be brought up. (In-
terruptions) :

MR. SPEAKER: May I tell you one.
thing? Tomorrow, if you want some.
thing, then, there is enough time after
the business is ennounced. But, it
you want Call Attention, it can coms.
only next week. Otherwise.... Don't
be impatient. Mr. Bozu, will you
kindly change your habit of &tanding.
when I am standing? Otherwise, we
will not have the long list of the
speakers after the business is aRs.
nounced. : : -
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SHRI INDRAJIT GUPTA (Alipur);
Whatever our viewg on thiz may be,
it is definitely y matter of urgent pub-
lie tmportance, That cannot be denied,
To take It up as one of the items fol-
lowing the Minister's statement about
naxt week’s business, is not appro-
priate, Tomorrow, the only techm-
cal difficulty may be that there is also
a shori notice guestion That short
notice question, with Mr, Sathe’s co-
operation, can be shifted to the next
day, and you can admit the call at-

tention motion for tomorrow What
is the difficulty?
SHRI VASANT SATHE (Akola):

If a short notice question is #sked on
this, T am willing to accommodate

SHRI INDRAJIT GUPTA: That can
also be done,

it wre fagrdt arondall - wer oY,
A AT & 0T & U 7 off
qeriin framd @ fev waoT o WY
o ¥ gor favw Awar 80
MR. SPEAKER: You agree to your

short-notice question fixed for to-
morrow to be shifted?

SHRI VASANT BSATHE: Yes, it
may be shifted to the 11th

MR. SPEAKER: It is for me to ad-
just the daute I cannot commit my-
selt,

SHR!I VASANT SATHE My only
request is that my name also should be
included in the calling attention

MR. SPEAKER' No bargaining.

ot waw Fegrl wrwddt : wromy oy
g 4w aw fecAfen d of o
wrs o fraw 3% St ek wolt oifi
wife sy g & Qe vy frgr e

MR. SPEAKER: Notice are already
there and they have to be ballotted,

BSHRI PILOOC MODY: There is an-
other matter also. Yesterdsy Mr.
Bharad Yadav roised the maiter sbout
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deletion of certain portions from the
newsreels exhibited in M.P.

MR. SPEAKER: I have allowed it
to be raised under Rule 377 by the
member whose name came first. I
think 1t is Shri Laxminarayan Pandeya,

o (RTWATT Wt (977))
wegs wERg aAr Yt T R L
(swwm )

WUV WENT ; gg AT AT AT AR,
¥ qv o N qET A P, 7 g gl
a2

warel wlodn qfw (amTwer) .
geau wEIed, Q8 nF wAtfaom v,
ww A A A1 i g Aok 4y fE ey
fart st 3 Sorrgy o o frrepArdy
& A T 4T o oY ) wrErng AW
awan WM v ofy fi ey 7 A0 ¥
forammT €A ¥ 7 0 WU 914y A9
farger o oY 1 q@ Pt g R
wft can T, afes woaETe 9 g
¥ v %7 gy ar4 ¥ Wifgw e
W ¥ 3 ¥Z Ay 7 vy AT

wew atey ¢ w7 (R fre wT
fordy & vy Wi i fafe
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PAPERS LAID ON THE TABLE

Ou. InousTRY (DrvEropMExT) RULES,
1978

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D. MAL~-
AVIYA): 1 beg to lay on the Table a
copy of the Ol (Develop-
ment) Rules 1978 (Hindl and English
versions) published in Notification No.
G.8.R. 160(E) in Gazette of India dated
the 25th March, 1078 uynder sub-
section (8) of seciton 31 of the O



